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28.3.2005 | present: The Hen'ble Mr.Justice G.3ivarajan

vice=Chairman.

3 Heard Me.S.ali, learned Sr.ceunsel
} for the applicant as well as Mr«M.U.ahmed,
learned Addl.C.G.S.C. for the respondents.
Netice te respondents to show cause -
) as te why this applicatien shall not be
admitted.
H Post en 29.4.2005. Reply if any j.n

the meantime. q?dﬂ/j/%

.. S Vice-t:ha;rnan
bb ' -
29.4.2005 Mr. S. Ali, learned Sr. counsel for
the applicant is present. Mr. M.U. Ahmed,

learned Addl. C.G.S.C. for the respondents
‘, submits that the applicant is engaged
.only when there is requirement and that -~
he wants to file detailed written Xxaxmemms:
statement. Post on 31.5.2005. N %
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8152005 MEWS.ALL, learned sr. «~ounse1 fér :

1 2.
N

ey

042.81,/2005 -

O ) the a,pplicantA Mr.M.m. g;aﬁleamed
o ,-Addl.c.c.s.c. submitsl t“get- of facts
. have already ‘béen’ received ‘and that he
» | .requires another four} weeks time for
preparing written statement. and for
;verification. Sr. COunsel for the
applicant submits that £iles are also
Lo ,mquired. Post this case cn.30.6.2005.
| ““Written statement. 1n .the moantime. ficks

NO- W' tem o Jotomeimt-. 7 £iles have also to be obt,mined. ﬁ
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30.6.2005 Mr.S.Ali, learned Sr., ‘counsel for

Al

S Tehe applicant is present.. MK sM.U.Ahmed,

. learned. Addl .c.c.s.c.; seeks for further
7 'time to file written. statement. post
. for admiasion and hearing on 1.8:2005,
o Written statemenc in ]the meantime.

o ¥
vy . Vice=Chairman - |
_ bb : ,
198905?&'.i Hr.M.U.Nmed ,learned Addl CoGoSC

submits that the \written statanent
,is being filed to—day@ ,

?A “’-'L R@ﬂ)@a\/\&ﬁlﬁj . Post the mqtﬂ;er fon Hearin
"on 294 80050 o 7“\“ /\/\ .
* i : 5 : %{)& : ' < i'? Q Q Y N @)} 3
L M . Manber . . Vice»Chaiman
' S S S g;f lm A ;’*

i 30@8905 : Post the mattex before ne xt

\NVB ‘/\,M \a,va J\)‘\‘Mi o available Division Bench.v . }/

A

Vice—Chaanan

'
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. 0.A.81/2008 P

541042005 Heard Mr.8.Ali, learned Sr.coun.
sel for the applicant and Mr.M.U.
Ahmed, learned Addl.C.G.S.C. for the
§he Case ,q i’l.e_a.oﬁ}\ respondents for some times Mr.S.Ali

%qu ] ;muﬁf— wants some more time to study the
_ matter further and to submit,

E%? Post on 14.11.2005. ‘

T-)1es ~ . D

o

.

Vice=Chairman
b bb
14.11.2005 Post before the next Division
Bench.
. a ’ ‘ ) )‘
e," | <
g rcfase ig ready for besfibb | 27, |

T | ppe— Vice=Chairman

o @

9 10.3.2006 Mr.S.ald, learned Sr.counsel
submits th;t he is not keeping well
hence sought for an adjournment.

Pyst before the next Division

[

Vice«Chairman (J) Vi e—Chaifa;;kA)
ﬁb'

Benche

\ bb
A f' o 08.084,2006 Learned counsel for the applic-
’ ant socught for adjourmment.,Let the
case be posted on 24,08.2006.

Eember * | Vice=Chairman

mb
17.8,06, Pest the mitter befpre the Bivisien
Bench |
Vide=Cha frman
im
1 12.3.,07. At the.request of learned cowmsel
for the applicant case is gdjourned to
2@ +3.07. | .
' Member L Vice~Chairman ¢ . N
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IN THE-CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI -

0.A. No. 81 of 2007

DATE OF DECISION: 22.03.2007

.~ Sri. jeet Bahadur & Ors ~

e e ievuveemesesssasssesssssesseeRsRasRESRSSNSSSSssseRsanRRRaasysssasnsnasneannne Appiicant{s
Mr. S. Ali ‘
...... Advocate for the

a ) ' Applicant/s.
- Versus -

- U.01 & Others |

..................................... e eeeiesressrsoseenaseresereeeeeneereevences RESPONdent/s

Mr. M.U. Ahmed, AddLC.GS.C '
’ Advocate for the

" Respondents

CORAM ,

- HON'BLE MR K.V. SACHIDANANDAN, VICE-CHAIRMAN

HOR’BLE MR.TARSEM LAL, ADMINISTRATIVE MEMBER

4

1.  Whether reporters at local newspapers : Yes/No
may be allowed to see the Judgment? . '

2. Whether to be referred to the Reporter or not ? . Yes/No

3.  Whether to be forwarded for including in the Digest
. Beiqg-complied at Jodhpur Bench & Other Benches?  Yes/No

4.  Whether their Lordships wish to see f:he fair copy
of the Judgment ? _ Yes/No

Vice-Chairman/Admn. Membe
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original App\iication No.81 of 2005_ |
Date of Order: This the 22nd Day of March 2007 .
HON'BLE MR.K,.V. SACHIBDANANDAN VICE-CHAIRMAN
HON'BLE MR.TARSEM LAIL, ADMINISTRATIVE MEMBER

1. Jeet Bahadur S/O.Chandra Bahadur
Vill.G-Urungchoury ‘
P O.Rampur, Zone-Sagarmatha

2. Sa)mgn Laskar,
S/0.Md Jalal Ahmed Laskar, - - A
Vill.Didar Kosh (Part-1), P.O. Didar Kosh
Dist.Cachar, Assam,

3. Amar Hussain,
S/0.Noor Ahmed,
Vill.Singoan, P.O. Lanka
Dist. Nagaon, Assam

4. Narendra Singh,
Vill.Kotayar, P.O. Khatanga,
Dist. Ranchl, State Jharkhand

5. -Mama Angami,
S/0. Akhocho Angami
Vill.Kego Town, P.O.Kengocha,
Dist.Kohima, Nagaland

6. Ataur Rahman,
S/0. Foyaj Ali,
Vill.Atardigirpur
P.0O. Morjackandi,
Dist.Karimganj, Assam

7. Ser Bahadur, 4 ) L
Vill.Gurungchoury,
P.O.Rampur,Dist. Udavour, Nepal

8. Najrul Ali
Vill.Pholihamarifam,
Dist.Morigaon, Assam

9. Ashok Uran, S/O Bodhe Uran, o :
Vill.Karbi Balatoli, : ‘ S
P.O.Kisco, ' '
Dist.Lohardogga
State-Jharkhand

10 Puran Tirki, , _ ' ’ o
S/0.Lahru Tirki '

Vill.Rahamsera,




[ %]

Dist.Gumla,
State-Tharkhand
11.Vinijo, S/O Pujel Angami
Vill.Kego Town, | .
+ P.O.Kejocha,Dist. Kohima,Nagaland , -

12 Chote Lal,
S/o Lagu Ram .
Vill. Masard, Dist. th;pur, Bihar

13. Punicho, -
Vill. Kejop Town, P.O. Kejocha
Dist.Kohima, Nagaland '
14. Kejono -
Vill.Kejo Town,
P.O. Kejocho, Dist. Koh:ma,
Nagaland

15. Honicho,
Villo.Kejo Town,
P.O. Kejocho, Dist.Kohima
Nagaland

1%. -Kunjalal,
Vill.Kejo Town
P.O.Kejocho, Dist.Koihima Nagaland

17,  Amit Rajak,
S/0.Subhden Rajak,
- Vill Janaki Pathor,
‘P.O.Nagaon, Dist.Nagaon, Assam

18'. Lanaman Mahato,
S/O Subhden Rajak,
- Vill. Janaki Pathor,
P.O. Nagaon Dist.Nagaon, Assam.

By Advocate Mr.S_Ali, Miss S .Sultana.

-Versus-

1. The Union of India, represented by the Secretary to the Govt,
of India,Ministry of Defence, New Delhi.

2.  Station Head Quarters, Jakhma, Nagaland C/O 99 APO

3.  AddlDirector General of Staff Duties (SDGE). General Staff
Branch, Army Head Quarters, B.H.O., New Delhi.

4. The Administrative Commandant,
- Purav Kaman Mukhalaya, H.Q.,
Eastern Command, Fort William
- Calcutta-70021.

I




| 5. The Administrarive Commandant,
~ Station Head Quarter Chakhabama
C/0.99 AP.O. =

By Advocate Mr. M.U.Ahmed, Addl.C.G.S.C.
ORDER (ORAL) . .

~SAC HIDANANDAN,VC;

There are 18 apphcan!:s in the matter. They claimed

that they were engaged as Conservehcy Staff at the Station

Headquarter Chakabama, Nagaland since 1985. Some of the

applicants have been workjng since 1994,1995, 1996,1999,2000,2001,

till August 2004 respectively. Since they were working as daily vbvasivs",

" . their names were not available in the records. They contended that

they have been working continuously and their éefvices were not less
than 240 Their services have been terminated from 2004. Showmg
the copy of the statements (Annexure 3) the respondents have
engaged the apphcants from 1999 to 2004. The applicants have fiied

their represen'tation. But the respondents have rejected the same only

-on the ground that there is no vacant post for Group D for their

accommodation. But the respondents have engaged some other new

hands. The applicahts have submitted that there are several

vacancies, but the authority did not so by depriving them from their
legitimate right. Being aggrieved the applicants have filed this O.A.

. . 1 .
seeking the following reliefs: |

“}.  To direct the respondents to re-engage the
applicants in their original post/engagement.

2. To direct the respondents to give the
temporary status to the applicants and
thereafter regularisation of their services.

3. To pay their arrear wages w.e.f. September,
- 2004 onwards. :
4. To grant any other relief of relief entitled to
the apphcants

1




weal

4

2. We have heard Mr. S. Ali, learned counsel for the applicant

'AND MrMUAhmed learned AddL.C.G.S.C. for the respondents. ‘The

respondents have filed their wr;tten statement contending that The
Applicants were engaged ‘as and when’ required basis like a seasonal
worker by the Station Headquarter, Chakabama. These labourers
were employed for 89 days and whenever required further were told

to come for next 89 days for engagement. Board proceedmgs to justify

requirement duly approved by Sbation‘Commander, Chakabama was

forwarded ‘to Controller of Defence Accounts, Guwahati foz"

concurrence. The Controlnler of* Defence Accounts, Guwahati
co;lcurred the Board proceedings till June 2004 and fhose labour
employed during the period were paid their wages. Therefore the
applicants have no continuity in their dl‘xvty and worked for a broken
period and as such they have no any lege} right to be regularized.
There is no requirement of casual labour as such one has bheen. .
engagement. w.e.f. 01, January 2005. They were also be considered for
engagement as casual labour for 'COnseri}ancy work subject to rules,
procedure and avallablhl:y of the vacancy. More so, the records of the |
labour , those who worked as regular bas:sAand for the longer period
are kept for the purpose of future util;lty. Doctrine of legitimate right
expectation is the equitable principle and same éannof be restored to
for the purpose of Regulariéation of service and it is an equitable

AY

principle. Casual labours were employed for short period as and when

_reqmred Labour approachmg for vacancies available are much more

hence turnover is done .to ensure. employment Therefore, it is

- submitted that the apphcants has no legal’ r:ght to clanm of their

regularxsatlon. Mr. MU Ahmed learned counsel for the respondents

- has submitted that the applicants have been working gl 2004 and

|




continuously for 240 days and they are expedite to give the benefit for
98 days for temporary status and regularisation. The counsel also
submitted that the applicants never worked clontinuousl‘y 240 days but
im_:ermittently and they have been engaged alternatively. Many other
césual labours also in the list have been engaged on rotation. They

have no right to claim of the O.A.

3.  Learned counsel for the pafties hés taken our atténtion to the
materials placed on record. Counsel for the applicant has taken the
decision of this Tribunal in O.A.N0.98 of 1997 21.11.97 the direction‘
has been given to the Respondents to gfan_t the benefit of the identical
employees which is reproduced ‘below: - |

“3. Heard Mr.A.Ahmed, learned counsel for the

- applicant and Mr.AXK.Choudhury, learned
Addl.C.G.S.C. appearing on behalf of the
respondents. Mr.Ahmed submits that the
present cases are covered by the decisions of
this Tribunal, Namely, the decisions of
0.ANo0.56 of 1994 dated 19.0.1995 and
0.A.N0.248 of 1994 dated 10.11.1995. By the
said decisions the Tribunal directed the
respondents to extend the benefit of the
Casual Labourers (Grant of Temporary Status
and Regularisation) Scheme, 1993 (for short
the scheme), subject to their eligibility.
According to Mr.Ahmed the present applicants
are similarly situated and so they are entitled
to the benefit of the scheme,

4. On hearing the learned counsel for the parties
and on perusal of the records, I am of the
opinion that the present cases are covered by
the decisions of this Tribunal passed in O.A.
No0.56/94 and O.A.248/94.

5. Accordingly, 1 dispose of the applications with
the direction to the respondents fo extend the
benefit of the scheme and consider the
question  of conferring temporary status to
them and thereafter regularisation, if they are
otherwise found eligible. This must be done as
early as possible, at any rate within a period of
two months from the date of receipt of this

order. )
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7.

available in detail so as to find out whether they worked as Casual
labourers retrospectively and since there are no other documents to
show whether the applicants are entitled or not we are unable to

L}

decide the matter.

6. In the facts and circumstances we dispose of the matter with
directions to the épplicants to .make detailed representations
individually within one manth before the respondent No.2 and  the 2™
respondent or any other competent authority shall consider the same

and pass appropriate speaking orders within three months thereafter.

'? The O.A. is disposed of accordingly. There will be no order

as to costs. . » S
- (TARSEM LAL) . (K.V.SACHIDANANDAN)
ADMINISTRATIVE MEMBER -~ VICE-CHAIRMAN




6. Both the applications are accordingly
“disposed- of. However, considering the facts
and circumstances of the cases 1 make no
order as o costs.” .
4.  The learned counsel for the applicants contended that the
applicants are also ider;tit:al employee and they should giet the

benefit. Mr.M.U.Ahmed learned counsel for the Respondents has

laid down the decision of the (2006) 4 S.C.C. 1 in the case of

S'ecretar_;z‘ State of Karnataka and Others Vs. Umadevi {3)

and Others and contended that the Casual employees do not have
: any right to claim for regularisation. Para 47 of Umadevi's case is

reproduced below:

“47. When a person enters g temporary
. employment or gets engagement as a
contractual or casual worker and the
engagement is not based on a proper selection
as recognized by the relevant rules or
procedure, he is aware of the consequences of
- the appointment being temporary, casual or
contractual in nature. Such a person cannot
invoke the theory of legitimate expectation for
being confirmed in the post when an
appointment to the post could be made only by
following a proper procedure for selection and
in cases concerned, in consultation with the
" Public Service Commission. ‘Therefore, the
theory of legitimate expectation cannot be
successfully - advanced . by - temporary, L
contractual or casnal employees. It cannot also
‘be held that the State has held out any
promise while engaging these persons either
to continue them where they are or to make
. them permanent. The  State cannot
constitutionally make such a promise. It is also
obvious that the theory cannot be invoked to
seek a positive relief or being made permanent
in the post.” ‘

S5, However; the dispute involved in this case is whether the
applicants are entitled. for regularisation under the 1999 Scheme.

Admittedly, since the service records of the applicants are not

¥
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SYNOPSIS OF O.A-
The apnlicants have been working as Conservency

Staff at the Station H.3. Chakabama, Nagaland since 1985.

Some of the applicants have been working since 1996« They

o ¥

S e — 2 — i o ——

have been paid a sum of R« 1612/~ (Rupees one'ﬁhousand six
hundred twelve only) those who completed 30 days in a
monthe In this way they have been working till December,
2004, but unfortunately the authority verbally and illegally
“infofmed them tha% their services a;e.no longer required
though there are sufficient vacant post available to .
continue their serVices as Conservency.Staffe. The aoolicanﬁs
aﬁproaghed the authority to allow them to continue in |
tﬁeir'serVices but they refuseds #As pef Central vat-
Scheme of 1988, the‘applicants are entitled to get .
temporary status and regularisation of their services
weeef. 1988 but thé authorities intentionally and illegally
rél&'EBQ‘givé them temporary status and allow them regular
sefvices and hence they have filed this aoplication before

j the Hon'ble Administrative Tribunal for gfant of temporary -

j status and regularisation of services

It may be mentioned in this connection that

v~ the apnlicants have been paid their wages till\éggust, 2004
but thereafter the authority have not pald theirjgges.
Ultimately they have not been allowed to work in their
poste These dué§vare also payable totheme The records of

the.aoplicants perfpﬁnance of thelr duties have been able

to collect by the apolicants only for the years 1999 to

2000 and the_rests are with the Denartment. If fhese accords

Nt e e

ordered by the Hon'ble Tribunal, then the authority will

- send to the Hon'ble Tribunal.

”
PR
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH
AT GUWAHATI.

1.

An appllcatlon under section 19 of the

Central Admlnlstraulve Trlbunal Act, 1985.

O'vo No»

g1 /2605-

Jeet Bahadur & 17 Ors eees’ Applicantse

The Union of India & Ors ee«e

-Jersus-

DETAILS OF THE APPLICATION

PARTICULARS OF THE APPLICANT 3~

le

e

Ge

Jeet Bahadur s/o Chandra Bahadur

Vill. G-urungchoury

PO« Rampur, Zone - Sagarmatha,

Diste Gumla, Nepal-

e =
-

Sa jshan Laskaf,

s/o Mde Jalal Ahmed Laskar,

Vville. Didar Kosh (part-I), P.O. Didar Kosh

Diste Cachar, Assame

Aamar Hussain,

ville Singoen,

S/o Noor Ahmed,
P«0. Lanka,

Diste Nagaon, AsSame

Narsndra Singh,

Ville Kotayar, P.O. Khatanga,

Diste

Ranbhi,

State - J@arkhand-

Q)ntdoot-ooo2

e, et

Teek vawnudur:

Resnondentse



N

" He

-2 -

Mama'Aﬁgémi,

S/O Alxhocho Angaml . ‘ L .

,Y1ll- Iego TOWD P-O Kengocha

6o

Be

Ny biéfg\ﬁbhlma, Nagalgnd- . . fﬁ

Yoy . 18 N ~

Ataur‘Rahman sfo Fbyag All " . ’lf

I

Vrlla Atardlglrpur ‘P-O- Morjao&andi

D;st- Karlmgang, Assaﬁ

Ser Bahadur N
’ . B Y

Vlll Gurungchoury, B '

P-O Ranpur Dlst~ Udayour Nenal-

-

I3

Najml Ali, - IR

Vill. pholihamarifam,

Diste Morigaon, AsSams

9.

Ashok -Uran, S/o Bodhe Uran,

VEll. Karbi Balatoli,

s

11l.

12.

13.

pP.0. Kisco, Dist. Lohardogga,
State - Jharkhande

Puran Tirki,

S/o Lahru Tirki,
Vill. Rphamsera, Diste Gumla,
State -'thrkhahd- o

Vinijo, S/o Pujel Anéami,
Vill. Kego Town, ‘

p«O. Kejocha, Dist. Kohima, Nagaland-.
-Chote Lal, $/o Lagu Ram,

Vill. Masard, Dist. Bhojpur,, Bihar.
Punicho, - 

Vill. Kejo Town, P.0. Kejocha,

Dist. Kohima, Nagéland-

Cl)ntdo o.o oo -3

(JQQ} Yoahaed UV -



II,

14.

15 '.

Kejono,
Ville Kejo Town,’
P.O. Kejocho, Diste. Kohima,

Nagaland-

Honicho,

Ville Kejo Town,

- p.O-. Kejocho,.Diste-Kohima,

16+

17+

‘18

Nagalande

Kunjalal,
Vill.  Kejo wan,

P.O.+ Kejocho, Dist. Kohima, Nagaland.

Anit Rajak, ‘ -
s/o Subthn\Rajak,
Vill. Janaki Pathor,

P-O--Nagaon; Diste Nagaon, Assam.

Lanaman Mahato,

s/o Subhden Rajak,

Vill. Janaki Pathor,

P« Nagaon, Diste. Nagaon, Assame

PARTICULARS OF THE RESPONDENTS -2-—

1+ The Union of India, represented by

the Secretary to the Govt.of India,

' Ministry of Defence, New Delhis

" 2. Station Head Quarﬁers,iJakhaﬁma,
Nagalande @/’09‘? A PO

3e Addl'Director General of Staff Duties

(SDGE), General Staff Branch,

Army Head Quarters, B.H.O., New Delhi.

Contdvdoboooozl-

S eQh awatluy-



-l -

4. The Administrative Commandant,
purav.Vaman'MURhalaya H-Q.,
Eastern Command Fort Wllllam
- Calcutta-?OOQl-

| 5« The Administrative Commanoant
Station Head Quartef, Chakﬁbama,
.C/o 90 A+P O

o

IIIf DABTICULA?S OF THE ORDER AGAINST NHICH THIS
APPLICATION IS MADE :-

Though the applicants have been working #m as
Conservancy Staff in the office of the Administrative
. Commandant, Chakabama, Nagaland since 1986 but no formal

ampqintments were issued to thgﬁ by'the authority but

their monthly wages had being paid at ‘the rate of Rs.1612/-

per month (maximum)e It may be further mentioned that.
in some of the mbnphs the applicanéé were not_glléweé to
work but in their olaceé fresh Workers werevaDDOinted-
And in December, 2004 they were verbally informed that
thelr services were no longer requlred and since then
appllcdnts have not been allowed to work in Conservancy"
Staff~ In fact cause of actlon arose with effect from

lst January, 2005 . 2T

S

IVe  JURISDICTION OF THE TRIBUNAL 3~

The applicants declare that the subject matter
on which the applicants seek redressal is within the

"~ jurisdiction of the Hon'ble Tribunals.

Q:)n’tdooooéo5
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Ve LIMITATION 2-

The applicants further declare that the
application is within the lkmitation as prescribed
u/s 21 of the Central Administra£ive Tribunal Act,19856l
In fact, cause of action arose on 1.1.2005. |

s

VIe, FACTS OF THE CASE :-

1. That the applicants are Indian Citizen by
birth and as such they are entitled.to all the rights"

and privileges guaranteed under the Constitution of

" Indias:

2+ That the cause,of'aption and the relief

sought for being cémmon, the apolicanfs have filed this

”joipi petition praying for common relief and as such it

‘is pfayed that .the Hon'ble Tribunal be ﬁleased to alloﬁ
this joint peti%?mdﬁnder Rule 4(5)(a) of the Central
Admiﬂistrative Tribuna{gprocedufe) Rules, 1957. .

3. That your apolicants were engaged in the
Conservancy Staff from 1985, 1987, 1993, 1994, 1997 and
2000, 2001 to 2004 resﬁectively- But all the salaries/
wages and working days records ére‘not'ayailable with
the apblicants-.The service.records and payment of Wages

are ayailable for the year 1999 and 2000 and January,

2001. If all records are cal}ed for then their working'i'

' days and payments of wages uoto date will be avalable.

, 4. That the working days for the year 1999 and
2000 of which they have official ecord have been shown

belows<

ContGesss+6
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i) 1999 - 362 ‘days of all the aoollcants

per nontho

-

- 11) 2000 - 357 days per nonths of the apollcants-'

Seet barnndur-

Se That the aoollcants beo to state that though
they have no off1c1al records W1th them anpllcants ,

they have shown their WOrklng days for the’ years as

+

follqws. .
:'Annexuré;l and 2 are the ﬁhotqcopies
of~stateﬁenté shoWihg WOrking days of the

spplicants in the year 1999 and 2000

Annekuré-B is the' copy of the. Stateméﬁtsv
ShWWlng the worklnq ‘days of the applicants

S from 1999 to 2004+

6+ That your apollCantS aoproached the
Adminis?ratlve Commanﬁgnt of Station H«Q., Chakabama )
* for their engagement from ls£ Januafy;'QOOS-agaln and |
orov1de them with tenoorary status and thereaft-er

regularlse their seryices but the Admlnlstratlve Commandant
'refused them on the plea that there are no Dosts for
thelr:accomodat;on.but in their post some_otheranew.
?handsvh§Ve=bgen'engéged;;' '

Y That the aoollcants beg to state that there

/

‘are several vacanc1es where the anhorltV mlght have
engaged them but they;cldbnot_do o) by deprlv;ng_Lhem

. from their 1egi£imate'righto_

~
1Y

8. That your applicants submit that the Hon'ble
Central Administrative Tribunal vide.judgment and order

I

N

- ) ) —
-

CDntd““ . 07 ’
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* and order dated 26+4:99 passed in O.As No.451/99 granted

—m————t i -
-~

_7_

dated 21.11.97 in O+A+ No+98/1997 and vide jydgment

Jeect bakodur,

temporary status and directed the Respondents to regularise .

their services. The present case is covered by the above

I3

cases -

Annexure—4 is . the photocopy of the,
judgment and ordér dated 21.11.98 passed

in O+A+ No-98/1997+

Annexure-b 1is the ﬁhotocppy of the judgment
and order dated 2644499 passed in O.A. |
No+451/1999+

Qe That your applicants submit that besides these
cases there are several other similar cases which have been
‘disposed &f by the Hon'ble Tribunal, at Guwahati.

10+ That the applicants in the above O.A. NO-451/99
have already been engaged by the respondents by conferring

them temporary statuse

VII. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :-

1+ F or that under the Govte Scheme of 1988 it
has been provided that those who complete 240 days in a o
year they are entitled to get temporary status and

thereafter regularise in their ﬁogt/engagemento

2. For that some of the apolicants have been
working in Conservéncy Staff under the control of the

" Jakhaura He.Q. in Nagaland and full filled the temms and

ettt

contdoooo,’s
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conditions of securing temnorary status-gua and thereafter

are regularisation of servicese

T eel

3. Far that all the anolicants have been able
to collect their records of performance of their service
V///fSr the year 1999, 2000 and January, 2001 and the records

of their services are with the authority particularly with

ot o = e s o -
<

Administrative Commandant which are to be called for by the

- ———— =

Hon'ble Tribunal for the ends of justices

4+ For that it was found thaf sometimes, the
-authority used-to engage new hands removing the aﬁplicants
just to deprive them for securing temoorary status and
regularisation of their services. |
5. For that there are provisions for annointment
| of the apnlicants against Grbgb“D post but due to intentional

negligence they have been deprived from the said Gauhatie.

6. F or that the respondents are fully‘aware that
under the Central Govt. Scheme of 1988 the apnlicants are
entitled to temporary status and regulrisation of their
services but the authority intentionally-and illegally

deprived the poor aopnlicants from, those benefitse

7. For that the respondents have alsolnot paid

the wgges to the applicénts from the month of Sentember,
2004 though they worked throughout the months of Sentember,

October, November and December, 2004

8+ For that at any rate the applicants are

, entitled to be get temmorary status and thereafter for

requl arisation of their servicese

Contdo..-.g
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VITII. DETAILS OF REMEDIES EXHAUSTED :-

)o
s
0
S
£
\
S
That the applicants earlier filed representation b
before the'resnondehts but no relief was given to them

and hence this application before this Hon'ble Tribunale

\

IX.  MATTER NOT PENDING IN ANY COURT OR LAW OF TRIBUNAL:-

. No apolication of this case is nending now in any

Court or Tribunal filed by the applican¥se

X RELIEF SOUGHT FOR :-

Under the facts and circumstances narrated above
the aoplicants pray before this Hon'ble Tribunal for grant

of following reliefss~ ‘ | . -

1+ To direct the rGSnondenté to re-engage the

“aoplicants in their original pest/enqagement.

2. To dlrer the respondents to give the temporary
status to the anplicants and thereafter regularisation of .

their servicese

3. To pay theirl arrear wages W.e.f. Sentember,

| 2004 onwardse

4+ To grant any other relief of relief entitled
to the applicantss

5. Cost of the cases

KIe INTERIM RELIEE, IF ANY 2-

" The respondents may be directed to allow the
S apolicants to join their services as Conservency Staffs

XIIe SARTTCULARS OF THE IpO:-

a) Date 24.3.0% b) No.2o 6.7 o0 3@
c) Value gb‘Eﬂ%‘Go d) Péyable at Guwahatie.

XEI. Enclosures:i- As pef Index.
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YVERIFICATION

I, Jeet Bahadur Son of Chandra Bahadur

'_re;sident of Village Gurungchoury, P.O. Rampur,

Zone - Sogormatha, Diste Gum}a, Nepal, do hereby
solemnly affirm and verify that the statements made

in paragraphs v/ ¥, eo»#m 2, 3 44? /05 ﬁ &X—

are true to my knowledge and those made in paraqraphs
£,99, Vi | &8
are tiue to my infomation derived therefrom which &
believe to be true and the rests are my humble

submissions made Before. this Hon"ble Tribunale And I

have not suppressed any materials facts in this case.

And I sign this verification on this t‘ne&l/ th
day of March, 2005 at\Guwahatie |

Feoet baha dur,
Signatures.

' being matter of records



' §/No ‘ Nam.é-:'o‘f-:‘emplgyeé%. I SR 7YY days L REmMALKS

Lo LAXMAN MOHGTO | 31 0.
¢

‘2. BHaeumaTH |, ! o3 |
'3, BESCHO BAHAWK 31 o

4, HD MAGRULA HAQUE LASKAR 5 S ¥
5. SHAMIAN LaskaR 3 o
6 BuHIVO o 3 0
7. vIsEgr _' T3 0
8. KUNJU faL = - Y o
9.  NARENDER KUMAR smcm - 3 0
10, 'mb; o 31 0
110 NGosp e c.
12, HOVIQHO - -3 0.
- 13, KEZUVO A 31 o
14e.  LAXMAN 'mmm o 3 o’
15, PURAN 31 o -
16, BIDHAN RAI .3 0
17. JEET BAMAWR . 3 0
18, -SURESH MONDAL . 31 0
o 19, .vmfsgjﬁg o | on 0. N
- e
g
i Maj
$SO
Stn H'Q Chakhabere ,f‘”

e




A’Y\Q?«Nl@— (1)

124

\ C (pupppsoN ) CWnpoymys
Y A L T ipape@,
L \ o | as[sewfgano ng>
TN | [ 0] o] 4] 8] d[&d[ddd 4l Il dl ] dldldldlaaldldl _ 30aSiGA [y
TN : dl d1 4l 4 di.d [ddeidl didl 4414 &Tﬁ 4 g] TWONOW Hs3yas. [ gt
TN d g dl d] o] dId 4| dddldd 46l 4 ddldl 4 44 dd[a] VOOURET 133T [y
TN dd gd|d & &0] ddddiddddd dldidl ddddldalelal  HENEHGD Tg1
TN px [dlddd 2] ¢ M dldidldioldddaldl U dldlddiolad ddf . ~ NBRAG 4
..\ TV se [ddl g o4 4] 4141 d dlAdd04dldl 4 d dLdl 4l meal NUWYT | b
: | TN H %% Qm mm 44 a4 & % aw %Q« mk g Al d % H g % a1 . Q;Q.m,mg 1t
| e g& (oI ¢[q10Le[ 7 0101 d d d dadadoo] o dd Addoladldal —IRSIACH g
i mﬂ 86 |9 didid 0idia] 0 4014 dqgadd) g4 ddle P EIRIE T3S0 | ¢}
TN se [0 d 7 40 44 9 ddd dIT A ddad e L o
P TNTee TG0 d A 0101 714 & 44404 d d| 0 d 4 AT d] 8] 4" WO TIONTIN |
, AL &€ | ¢ld|dld m. il dy doiddiaadd @m d d % Tdld addd e OLNON | g
S VRIS I T I U I W E W K L L LI R R PIF 4 ] R LN A
1IN ¥ TOel?101 v dld 1910 |d] d1d1d1dId[d[ 141 ¢ ¢ hdidldld el d]d ORWIRG |
N | 2€ [d[d]dd dd| d| d1dTad |7\ dAdd[dd ] [ & ¢] d[dldl¢[dd] o] anaurvs onasd | §
U TN g [0 o d1d|dd dd [ A1 d d] d[o] 4[4 4 3] g]  wersvTwerHuus] b
| TN 22 (171217 21014 4] d MEldId1d 1 d1 &l &l 4] d1d] 4] 9] o PP 3ambh prnmuu gu| €
TINTT @ Tt dld || d [d] dl A4 A2 did] did]d] 4| did]dldid1d] ] 4 Aldy3utug | &
. I T 38 [ g1 dd] 91| 4 d[d[o|d[d[d[d|d|d| d[d [d[o]d]d] d] 8| d] OQLoMoW murexin] !
A oy N | ERT Y ool | PO EE e | Y NE]GE| v g| i&| o8| bi| &1 [H| TS R=|Ti| tijor [b[F[E 3]G hf € B ! m%ié%ﬂmfﬁ ON{S
- | FFU T ITIIUIS RSNGY JU IINTONTIY O Rdoy I3BEHT :



.{5 - - [/,,.-—»« ‘ ,,: (/«

ENT STATMENT OF Congy
THE MOMNTH of MMqu

-~

“““““wo*m e
RCSENT lnasam”c““"l o

—————

30
AP . [N e NN "‘.‘5,?«.3{_-'“’,',a‘,4, .
30 o
30 g
30 ol
3O~ oy
Ja 0
S NRenp S
L \«Qk M o
o Topy U M\S MU)H 30 01

I Neose §§ - g:‘

- ‘f‘“ HOvicCHO .. 3¢ ol
S 3 KELUVo 30 o
;‘ W‘ | Lﬂmnmwgu S0 O
p B Puran T g0 ol
f b BI0HAN g1 3o 0!
M Jeet 8NAHNDO R 30 m
'Ig SORESH MoNDAL 30 Y
VATSQ;~1 b.. . 30 ol

G

Cuse  blo ﬁ}goo/ 003/S 1y
Dl D5 ppr g

*n / n ’ '
S‘i Mh’h ey d(‘;i’ﬂé{/tf‘(’ﬂl;) . Vo3
m{ 't /'.QA( . SS

C.| % "‘U(MCUmU\,{/ Q}(ng{(md} | lq Stnl].,o

-hdkhabarng



T

Bl
R
[
(N
v
o b
]
oAy
i
1y
o
€
|
{
i

~ =i

B

-

!
2 i
it |
ll
LV
ca
‘l’m

i §/e

3 Hamoe of Employeo

‘ ii

B

 Ter
8a
%

11,
12,
13,
14,

15,

| LAXMAN MOHOTO "/

‘ 2. a

10"

BHAGERATH

3. XMD MAGRULA HAQUE LASKAR

SHARIAN LASKAR '~/

. BESCHO BAHADUR 7

BUHIVO

P
VIDBII Y

KUIU LAL\/ Py

e

 NARENDER KUMAR SINGH™

TODI |-

RGOSF

HOVICHO
gezuvo V'
LAXMAN TUDY v

\
\

BIDHAN RAT X

JEET BAHADUR

* PURAN

CHOTE 1AL L~

30 -

t

ﬂﬁﬂﬁﬁm'---

W
e AL

Maj
e
Sta HQ Cha.khabam

(':-O



40
I
0o
4

' -2..
B
A S
s
¢

24

7 vEDEIID
8 mmcm LA
ERVY s €4

B Nmmm.n KWHAR STNGH
‘ ‘ 10_.«. mnz _ P

L. LAMENMOHOTO
20 BHAGERATH -

3, XD MAGRULA HAQUE
4y  SHAHIAN LASKAR

S,  BESCHO BAHADUR

CopUHIVO ., .,

»

. s
(X -

ngf ;
12. Hﬂvxcﬂe
134 KRZUVO -

14, LAXMAN TUDY

15. BIDHAN RAZ .

168, JEET BAHADUR
17. PURAN

18, GHOTE Lab
is, - VATSUHE

., A

e

\S,uﬂﬂﬁha-mﬁﬁ
1

- ooos/eaajsm
D‘ated s f m.m 99

tatioﬁ Haadqua!:f.ers

© Chakliab ama (hagalmﬂ}

e

L
g -
. .
'
5
o
b
o
[

LSKAR

" 4 ‘,ﬁq ;l" -
- e anm-dn ib R -
,l

"Ma)
$$0 |
8ta HQ Chakhabame .

o
3 o
o
. Q ¢
) r,
3 . L
4t



———

'y ' ¥

£ i - 3
- DREBET/ARSDST AP AT BT AP v = ))7 " '
17. . »"'. ( ' o /\f’ PO Ie :';\ I ETIRD "-A." |W ("j';"-»~ —

i
i
i

% et o ire ve e B i b6 e o eA3s et - - ——n s ' ® . e e e -- S o

w....-_u.v.“"..,.'_‘ ",__q*j_m . ) Fanatks
o _lgonert . __Aygenr

01,  Lamar ndmyre ;0 29 51

02, .BHAGERATP;I SN 29 1

03, MD ¥ N‘"'JLA ISR LAAR 20 N1

04 SIAMTW LAmcnr L o1

05, BEICL WwiaLR 20 ¢1
06, FUHI VD ! - 2o 01
07. VILEITT ! K | 29 51
08, Kuiing va S 29 o1
0. WADRPY, m MU 6R SEenH 29 01
10.-  TOLTI- | N 9 01
11,  HoeR ! | 29
- 12, nowc:{oi - ,

B 13, REAW 29
14, 1AM AT TULU S 29 01

-

1 ' 15, RSP “>,.T - 2%

.-

)or U‘(\X (8] a0 (\F lnv‘[ﬁ,r‘),ﬂh

n1
01
o1
c1
c1

.16, JELT BATNUR : 29
' ; 17. PURM | . 29
‘ 1€, awTe LA 29

]

19. vatssiE 29

TS s e G mme SR ey e e e

TEES e e sm M e v e e e e e s v e Sesan e M e e e e s

~ v - . V . . '___,"\(/‘\ ] |
M
$50
Sta HQ Chakhabama

e

~

A S

e T € T N ST . R

Lot ¥
S b ead * imm® l.’.."' Vit

8.



EV
nopme — (
Kemarka

ho ot¢mt9

1Eros ant

“Namg of Employas

- <
wt
22938 %8 =
RARRQRIRA
- g
Q. Q
5 33
£5g58° %
=43 .&onm
mwamwwm
mm m ”
3584452
ARG S
T

30

8.

Narendre Kumar

25
26
30

Tod4

Ye

Nflost

10.

1.

Hovichu
Kezuvo

Nil

b1

12,
13,

Nil

n

Laxman Tudu

10
3

Bidhan lai

14,

Nil
k11l

Jeet Bahadur
Puran

15.
16,

by

t
\, v,
( ~
AN
" £
-~ ', S
= % / R -
= :
[
2
e o 5
» =
A
1‘./ m vz ﬁ\'
2]
RUJ N
3 2
“m.e A&\MAMWMV
e 3 MW.MW MWJ
£ a e 2
. v/
% Wu W . .c.u\
S Z e
© 8
* 3 M M
W.1. 0o 3
N e




¥

Lt

Arresenae = (20

r3

" . L : N - =
n ,.. . Qw.lhh.?cb,?sm, WIRDF. OF ﬁus<w<_,uﬁ|.b~h.\n Fux TAS .\,q.us.\wt I- R Qo <
w -.‘.ﬁ.w - . . u )ﬁ..\ . 21 ol . w »wn ~ - - 2.1 5 -

; v(x?.éh . PIZ) G156 [ 71912 o] 1) 1] 13} /3|15 LAl 41515 | 7o il 22) 2 242412817 Y HREN 3 4
wﬂn@x&sa\«zéx& elCIF e el 2 (P12 el aiPielple LI Pl Plale elp] [ Le] ¢
L 2| Bheserats piledAr e Pzl A Ae e lelelpleielitelpladeleinlile]e
! M\»ﬁ\:&\um.\u \&h\mﬁﬂr cfeeielglgtiintoielelele L tnlaleletalilitplPlplelelel Hpln
$ | puhiwe Helrleiolelptlietelelofplallifi?loleteiol el elilelellio]r
L5 Y/ eejee . delcdZicgptaiijelelglelelpl i nlolplalplediloielplptpleltiolp
Do | by e fed - andAAGRAEEARREARAY ARG TN
|7 Tpasndriea Forae T {rl oo LStotele Lalele [ Julele [P IS ol el o] el7 N n o
& Fo et NERNERAERAENERENSArEAAVARN AN
o e e detn o TolTel 1efele Mol ol vldlelp NI AFi2L FLe)SL AL rditel ole s
.oﬁx‘mrwhﬁ A=t elele e de lelele i Lelglpiziz 12 1) el [eLFLep e L2
R - tietelitetclelrlele el ol de Aeteizle et LAl el
12 f gt S N LV A VA S T N A NN AN AN AR IAVAVA VAT ANA RNV RIS TAVATARR LAY,
il deror o Tredin TP A0l Aetrtcletetb teleirteir Al clp
2 Tk € et , | , \.p. RaEaEERREZRANEREREnIIEENnEnNnEINn:
Gdie - e bbbl f el AR RGN EIiE D
e e S , i Fd [ T4 IR T N REEREIREREREIaar A TN H1P
IS EZR T o e el Lo el A e el Aot e W et ele e lel L JF
e..‘_ - . o T @T@-\\%\ N &

_ . s 4“-, _ X [8-€ol/Ma ,V\GOTQQ_. W@W

oo . v : . . ggo .

S S - | | £ HQ Zah- ok



<

[ AN RdAncE YWY oLe off Coney s
b | [

&1 |5
\ N 7 s
Nw B .

5|

: |
~ vl
~—
W
3

-

SR ;
/ wxgww T, Tl

Y17 tgo—"—"

(G
~
<

Meawe

UCle i g prebello
og ¥ edn
Whhfbhvﬁ-&nﬁ&\ng . i
Pols vo

reg
c,

-

|77 e
7P T

¥ 17

SwN ¢

ﬁ?\’ T

3
allls
NN
-
";}\f“
A
I
‘r
53
o I.—-
N

b

"
N
) -

? ;
.,v J\Rﬁ«._hq k i : -
m Kourjelel S = 1 1\%\ i o ” N 12 d
2 heehe voma g gl g Gp T B L DL s sirl2o -
b . H v N $ . ] .“ w ’ i v, 3o ~ w\“ \.\b o . . u.q 3 .\.roq . s
Toc. .,:q - MI\V S *_._*AA rompell i .m\v.. .
i y H 2 B P | . , N. X ; v wq -\ W\WQ L
. : NV Kﬂ ‘ \ 172 S ) . ,,\,Va (2 ,. 2 b )
. o Py Y F

§

Voeslog A2

T ey e

-~
W) WY

\
Q -
2
)

D

e
la.-

17
\;"‘f\:\

R
~
c
<
c
i)

«
-

SN

%’-
IR )
= - 2 CJ f\V
-—\3,.

s !

by .o ! P

R <y 4 —@“k A f ) 7 -4 v“

0 e L sl L 2leiM iyl Lo A ,

S Pusen S & I TP A N

A o) o (. bt b0 r £ T £

3 ved S vhe 7 o e Aeip i o e ve P

7 vedsul S TP s PP T s e vy sn i e
oK/ \»w PR j 1) I SEF NS 73 i FAN .\; A ‘/\..v * /Yy 1) M\% ;0 M

‘N

ND;N..SS_% JvC. 4 0“ o !
\N&\ ! _~ _\\ \y %}A,,

e

¥
)

% 5
9 ;
AN
S

m s

.\Q \»..”...\: A

9

¢

S

9
WYY T

p
S R
BN
S
k.

<

| .ﬂ. (7N . h..u 13 ,._3 .,\V .« TV

Q4ﬁ/ 3/&&,~

————

o5 ‘
. \‘ ~ 24 rﬁT\‘ | oc B g-
»\ , 13Aear RITED



: s ‘
Eﬂgggggl_u;hhflo /%W“”QQNQL"—'lC?)

STAL I L OF COLsY
STAFF FOh THE T.ONT. OF OCT 59 -
. !
&&"]hé&l@&kZ"""i‘&}}&&’"Ih&hZ”'“”
________________ Prosent fAbsent _4_ _ _ _ _
"l- Laxuun liohota N Nid
2. Bhagirath ' ;o 3 N1l
"3  Besho Bdr " o) Nil
beo Shahjan Laxkor N Nil
5 Puhivo »n il
6.  Kunju Lal 31 Nil
7. Videji ~ 3 Nil
8. Narandra Kumar n Nyl
g T 9e Toat 31 Nil
,l 0. Ngast 3 N1l
» IJ'," i 1. Hovichu b1 il
b e 12.  Kezuvh by M1l
r 13.  Larmen Tudu 31 Nid
1 14, Laxman Tudy oY Nil
L 15.  Jeet Bdr %1 NLY
4 '_ o 16, Chote Lal 31 NiL
o 17, Vatsuhe 2 N1l
l;{ﬂ Case Mo : LUV6/003/Stn
LYy
_ Plauev ¢ Zukhama . f“) B
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PRESENT /ABSENT_STATEMENT OF CONSERYANGY STAFP

Station Headquarters

Chakhabama—-(Nagal
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P Y CHS Babama

1

!
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The Hon'ble Mr K.K.Sharma;:Administrative Member . ﬁéﬁ

vl Md. Abed ALL,

e Majib ALl -

The Hon'ble Mr

-

. _?fA%WQﬂ??Qf— 5 C
CEIPTRALS Nt L Luteprive TR AL, ’.IUZINII\TI "WHCH .,
’ : i Al
' | '11,'“
Date of Crder : This tne 206th Day of April.26013

Vida

. ! \“1[{1
Juztice D.H.Chowdhury,Vice-Chafirman. Iy:'
4

Original application Ho.451 of 1999, .

A

3
.

esl

ol i

[

&

2. Md Makbu} Hussain,
3. MA. Maznur Al{,
4. Mainul N1L, ang

Iy

X

-~

'+« « Applicants’

By Advocate Sri A.Ahmed. ‘ + Xy
| : ' .
- Versuys - .
‘ ' ‘ nk
- 1l¢ Undlon of Tndia : '

.(.;} "","‘" ,‘_,; -..\I)a

MRS
2P

o
\

y

W\

IV A
R

.. _,:\',"_’ -?‘ {

LB

Ieépresented by the Secretary to
the Govt. of India,

Ministry of Défence, 4y
Néw Delhd. ‘

- N 1y v
2. The Additicnal Director General ' ‘
of Staff Dutijes (SOGE) . Gy
General Staff nrsnch, ' : '

Army Head Auarters B.H.Q.,

S 31

New Delh{-11. e

3. The Adminlstratiyo Corvnandant, Jhch
Purav Kaman Mukhayala, Hqr. o
Eastern Command, Fort AL11 4 am, ot

g, Calcutta-700021. .
[l . '
ﬁzmehp Administrat{ve Comumandant, .

j":':'f’:j,_,*:ltnt.i(m Hoadquar tor, , _

' “Rangla, C/o 99 apo. + « . Respondents.
(D e .
ﬁngAdvocate‘Sri A.Deb Roy, Sr.c.c.s.C.

1 ll/‘l‘/

/‘);(,I

k)

[{e]
1=
10
Im
I

CHOWDHURY J.(V.C)

' . ngeo', :
The sub juct matter pertains to extend the benefit

of the CasualfLébohrers (CGrant of Temporary Status and
' ' . W L
sation) Scheme fcormulgted by thc¢ Covernment. of

. 1‘1?

L ! ) ‘iﬁ:i".;
Frcm.the'mater;alafon;zecord it appgfrs‘that@
i " to g "M:,

‘Regulari

Ind;a. ! PR l}w ‘%ﬁ

applicant No.l, Md. abed Ali and apﬁlicéht"u§z$” d

: ‘ » SR Ce "t'gwﬂ?
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\ o
fygnoring the artificial broakg

.

ALl have Coanpy Lot Zdﬁ day=s ,

The appllcants t1o.2 and 3, name ly, Md. Makbdl Hussain and !

Md -Maznur ALL howaver s not covered by the echem@ since

! .

they have not rondéred the 240 days of service. As pcx

y records it appoars that applicants'ﬂo 2 and 3 were served
!

Jh
o ) only for two months. ‘ - .;‘
5 _
[}

I . I f
: , R B : .
2. In the pleadings the respondents deniod about
‘ l

the appointment ot applicant No.4, Md. Mainul Ali. Thurelore
i€y

N SR LA

: l
his case 1Is alée goes ou¢ of c'“u.v ‘ew of the ﬂcheme.

AS por records tle case ox ;he‘oppliuanto Mc.l and 5 18

squarely cov‘vnd ny th» d:cision rendered by this Trﬂbunal

1n Q.A.249 of 1293 dl‘OOved of on 10.11.1995 and 1n D-A.

;.'
98 of 1997 and 29 of 1997 disposed of on 17. 11.1997 followed ;'

by 0.A.301 of 1998 diSpOLCd of on 22.3.2001. Theynpplicant
T e
No.l, Md Abed Ali and applicant No.5, Md Majib Ali are

quaroly covcrrd by t}e aforementioned decis iono~mnd

o '~'¢ accordingly the followiny order is pasced. ,
B D ,.
! ' 1)'W The respondents are dircutcd to conuidcr extcnding
g . .'. - "', ‘
L ' l;"/'XJ the bencfic of Casual Labourers (Grant o£_3empcrary
X P )
PR } PN |
D P LR Wt Status anc chulurisatlon) Xheme 1993 of the bovern—
e

ment of Indiag a”J bcnefit of guidelines under C.M.

(
dated 7 4.1:"” to tne applicante and the questhn

of conferrdinyg teaporary status.on him and thereafthr

- rcguldrisati“n ajainst tle post ana may be available
Y

o v _ subject to his eligibility and availability of posts
S ' wheércvrr avallavle.

1) 1he roevpunaencs Ho.3

« 4% may, itlneceusary, Beok
sanction for the posts

tc enabhlce ccnsideratLCn cf

. g reyularisaticn cf the appl 1cant if he 1s othcrwise
:4“& | v : ’

M

found eligihle for the fﬁmc und¥r the schema.
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Clicumstanc ot dinenga jement of the opplicant
may be¢ considered f{a the

Thu

]

\
light ‘of the sacheme and
guldelines resoec tively (¢ applicable as stated '
Qv "
c‘v' C ot
The reopcnucnts tc examine the cases ct the '

. 5 C e
applican r.s in

the light of abcve directionn as

! )l
expeditiously as possible but in any caseﬁwithin
a8 pericd of threce months.frem the date ofri receipt

f
of a certified copy of this order and intimate the

decisior} tc the apnlicants accoréingly.

The question of consequential benefits, {f any,
availuble to the applié;nts under lhe Scﬁeme/cuide-
lines In the event ot his being yOnsidered fcr

re Ju‘..ui sation may be extended to him.

The respcndents may not confine their consideration
in respect of the applicants for the aforesaid

purpose only at Rangiya Field Station
1 o 2 ,‘ "-.‘; .‘_k'.!;‘v" In‘
consdider {f thq'ri'can ’bé".acac(_':’tru’nqqat;eﬂqkat

[N 4 _-‘:“w‘y"
place. o '

S

It will®

be open to the respondents to offer casual

engagement to the applicants when possible.

‘

The application 1s allowed to the extent indicated

-

i 1
arplicants Nodl and Y are cemcerned andd the appli-~

¢
ation Lu rejucted co far the applicants No.2

are concernerl,

3 and 4 ]

4 .
t t . ¢
f

! .
Thete shall, however, be no order as to costs .
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IN THE CENTRAL ADMINISYRATIVETRIBUNAL, GUW AHATI 2
s
=

e e

AT GUWAHATI

IN THE MATTER OF
O.A. No. 81/2005

Jeet Bahadur & 17 Ors. - .
' : - Applicants

-~ Versus -

Union of India & Ors. ,
‘ : ... Respondents .

- AND-~ R ,
"IN THE MATTER OF: -
Written statemeﬁt ‘submitted by the

Respondents.

'WRITTEN STATEMENT

The humble answeﬁng'respondehts
 submits their written statement as

follows:

1 (a) 'ﬁlf{t I am the Station Commgnder, Headquarter, Chaka‘ﬁ_ama, C/ 099
APQO and Respoﬁdént N 0.5 m the above case. I am acqu;inted with the facts gﬂd~ | .
cimﬁmstances of the cése. I héve gone through é copy of ﬂle appiicaﬁo'n'-'sewed

on me ;na hé?é unders;cood the contents thereof. Save and except whatéver is

specifically admitted in this written statement, the contentions and statements

made in the épp]icaﬁon in’ay be deemed to have been denied. I am competent

and authorized to file the written statement on behalf of all the respondents. -

(b) - The application is filed unjust and unsstainable both on facts and in law.

AU 2003 R
- =

T 7
e R
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(c) That‘the application is bad for non-joinder of necessary parties and mis-

joinder of Iieceésary parties.

} (&) ' That the application is also hit by the principles of waiver, estoppel and

‘ acquiesces and liable to be dismissed. - |

2. That with regard to the statemerlts made in paragraph (I} i.e., PartiCulars

of the order and paragraphs 3,4 and 5 (Under the Facts of the case), this

-

answering respondent most respectfu]ly begs to state that all the: apphcants were

- engaged “as and whe_n required basis like a seasonal worker by the Station

Headquarter, Chakabama. These labours were employed for 89 days and
whenever‘reqzﬂre:d further, were told to come for next 89 days of engagement

Board prooeedings'fo justify requirement duly approved by Station Commander,

_Chakabamé was forwarded to Contro]ler of Defence Accounts, Guwahati for
" concurrence. The Controller of Defence Accounts, Guwahati concurred the Board

'proc"eedingé il June 2001 and those labour employed during the period were

paid their wag‘es.

Further all the apphcants have no contmmty in the:r duty and worked for

R .

va broken penod and as such they have no any legal nght to be mgulanzed in

———

contraventton for the general Rule of appomtment and/ or Regulanzatlon,
debamng the other ehg1ble candidates.
3. That with regard to the statements made in paragraphs 6, 7, 8,9 and 10 of
the apphcahon, the answering respondent demed the same and submits ’chat the -
apphcants were engaged only as and when required basis. _

Fu_rther the applicants were told verbally ortly before engagement and the

same way told. before g‘l January, 2005 that there is no requirement of causal

EE labour for Station Heddquarter Chakabama, as such no one has been engaged |

w.ef. 01 January, 2005. Whenever Station Headquarter Chakbama will consider

M S ' ’ ) » . ‘ . .



. =
. . - —

requirement of casual labours for the period considered neceSSary at Chakabama

Station, the applicant are also be considered for engagement as casual labour for

o ———

consetvancy work subject to rules, procedure and availability of the vacaney
Itis pertment to me;tlon here that, Records of the seasonal labou{ and
the labour engaged as and when reqmred basis are not kept for longer pet\md
and/ or beyond the financial years. That is not poss1b1e on the part of the
- Respondent for retrieve the records of the dally wagers, sepsonal worker and the

labours who worked as requ:ired basis. The r'ecords of the labour, those ‘who

orked as regular basis and for the longer penod are kept for the purpose of

future utxhty However, the respondents could 1ehleve some 1ec01ds and

documents, relating to the applican’cs, showing attendance for the year 2001

and afterwards and the List of files for various Questions ending is annexed

.ms_q/__k’_. S
_ herewith and marked as Annexure - ‘A’ alongwith A1, B, C D,EF, G H I I K,

. . roae e e+ N

" LM,Nand O wh1ch are self explanatory
4. That with regard to the statements made in paragraphs 7

of the appklicaﬁonvthe answming"respondent states that the Doctrine of

legitimate' right eﬁcpectation is the equitable principle ‘and same ‘cannot be

[ S S e ———

e e s

D e V.

' L contemplated in law.

Further more that the statements made, relating to some setﬂed cas€ (O A

No. 98 / 97 and O.A. No. 451/99), this answeﬁng respondent sub:mts that the
order/}udg,t_nent passed in these cases do not decides any law, in order to

become preoedent for further applications. The facts available in those cases are _

[ not available in the instant case and as such the instant case cannot be termed as

G

covered case.

oh

resorted to for the  purpose of Regulanzatlon of service and it id an eqmtable -

‘principle, so must follow the law and cannot be apphed to achieve what is not

—r
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5+ That with regard to the statements made in parégfaph I (page 4 of the
application and Para - 6 (page 6 of the aPp]icatidn), the respondent submits that

there are so many organizations working under UQI such as Station

Heddquarter Chakabama were casual labour are employed for short period as

7 and when required. Labour approaching for vacancies available are much more

hence tumé\}er is done to énsure employment to others also, not as mentioned
by applicanf in paré 3 page 4. Hence contention of’appﬁcant is not agreed to. If
same pemoxingl are to be kept and then granf them temporar'y'status and absorb
later on against pennaﬁé_nt post as mentioned by the applicants in para VII-I -
pag'e 7 and re-engagement is to be insured to same personnel as gneﬁﬁoned-m
para 6 of 'ﬁage‘ 6 ;mployxnent of éausal labours will .become-a ploy by
unscrupulous eleinent as selection criteria for casual labour is much simpler 'then
pe;ménent labour. Ur;ﬁcrupulous eleméxit will employ known pe;‘sonnel of their .
interest as c.%lsual labOur; then carry on re-engagement then, to grant.temporary ‘
status to be ébsorbed as permanent labour at later stage. J. Bahgdﬁr and 17 o‘filex‘s |
épp]icant aré also requesting th(; same procedure in their favqur.

That new’ hands were .engaged to give opportunities to bthérs aiso, who
gpprdqch for 'éngag’gment as ;_asual labour There are; so many other p;arsonnel.
approaching respondents .fof engaging as q::asual labours. Authorities did. not
intenﬁonalléz and i]légally depﬁve rights of aﬁy persdnnel and only inténﬁoﬁ to
give eﬁgagemént to different p_efsons, whd,were in queue of engagement.

Further, the aéplicantg entry doof is‘ open as and when vacancy of Gfoup

‘D’ exist and announced, will not be deprived of their right to submitﬁng their

'~ application and the erﬁployxne;lt will be considered on the basis of cx:if:eﬁa setby

Union of India, such as age, physical fitness and other qualiﬁcations" etc. which is

to be decided by the board of officers.
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P —

| '1 5. That with regard to the statements made as ground for relief (in Page 7,

Para VII mcludmg Para 1to 8) and also the statements made under theHead

. of ’Rehef soughi: for this answermg respondent most respectfully subnut that

: Accounts, Guwahatr.

that all these statements / grounds are not tenable in ﬂle eye of law and the same

- are devoid of any merit and as such liable to be dismissed. '

-

Further relatmg to the arrears wages of the app]lcants w111 be cons1dered,
if any, after followmg procedures requn'ed by the Coniroller of Defence
6 That the- ai)pl‘icents are not entiﬂed to anj7 relief claimed and the

epéhcaﬁon is liable to be &ismiésegi with costs.

7. - That this. written statements are made as bonaﬁdes'.and for the ends of

 justice and equity.
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"VERIFICATION

»I L'ié‘utenant Colonel P.M. Bedekar, Sfation Conunander Zakhama

(N agaland) bemg duly authonzed and competent to sign ﬂus venﬁca’aon do -

hereby solemnly affum and state that’ the statements made in paragraph

] /' C,[ of the wntten statement

are true to ’r.'he best of my knowledge and behef those made in paragraphs.

2 3 £ q: being matters of record
are true to my mformatlon derived theref:rom and the rest are my humble
submlssmn before this Hon’ble Tnbunal I have not suppressed any matenal

facts.

And 1 sign this verification on this the:  day of May, 2005.

v

DEPONENT
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DOOT Oct t 2001

No. | Nominal Roll- of Casuzl ’ Period | Remarks
Labour Emploved | From I To . |
1. Pt Order No 022001 ; 01 Apr 200: P28 Jun 2607 Flag ‘&
dtO1 Apr 2001 N ' v
2, "No 0472501 ‘ 01 Oct 2001 28 Dec 2001 | Flag ‘B’
|

o

| Pt-II Order No 01/2002

!
|
,'
|
(DT Order
f
{
| Di 0t 1an 2002

30 Mar 2005, Flag ‘'C’

','v 4’\\~-v

el e

Pt-II Order No 0272002

Dt 01 Apr 2002

5. Pt-1I Order No 03/2002 01Jul2002 -~ 27 Sep 2002 | Flag ‘E’
[ 1 Dt 01 Jul 2002 [
| 6. -1 P Order No 0572007 0F Oct 2002 B Lec 2002 [Fhago
o 'Dz 19 Sep 2002
s P Order No 0772067 T 5T Fomsoei 30N 2007 T | Thga
L ' DI 31 Dec 2002 ; i P
8 [Ben Order No 0872003 0T wpr 3003 25 R Z003 T Elrg AT
L. [ DE01 Apr 2003 ’ |
| 9. | Pl Order No 0973603 |01 Jui 2003 27 8ep 2003 T Tag
l ) I)‘ 30 J.Ju.\OB !I ll ;
110, [ Order No 1072003 01 0ct 2603 |28 Do 2003 | Flag 50
L " Dt30¢ ub.) 2003 ; , ‘ l
|11, r'm - Order No 0172004 OUJan 2061 |29 Viar 2004 [ Flag 'L’
[ 1Dt 01 Jan 2004 o | -
| 12 TP Ordor No 0% 2064 [0lAprof T A 2004 | Flag ™
! | Dt 24 Mar 2004 i |
Lm. | DI Orcier No 0172004 |01 i 2004 I8ep 2004 T Flag W

i . Dt 11 Jun 4(}04

b

Jl Pt-IT Order No 022004 ™

R

J 01 ocr 2004

. ke

D1 29 Sep 2004

J.)L

¢ 2004
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L CRgEEa ABAMA (NAGALAND) | (5
- R
""__"{;*,’" __________________ P I P
Ber) " HName of Date of.  1Date of Date of re-iRemarks, .
SNo lemploydent | discharge  lemployment {5y 0
S PIRS f Lt i80S : IS
L L e
¢ ] | ENER 4 !
1. Jai Singh 01 Apr EOUIJ 28 Jun 2001(ANY - gﬁploympnt for 89
3 R R
K x i } 8
. 2. Pahadur 01 Apr ”ﬂul 28 Jun 2003 (AN - t 1t ~do-
{ Singh b Ve
: o b ¢ ; . D
. , & gE i
: Santosh 01 Apr 2001° 28 Jun 2001(AN) - i pdo-
: Kumar Cook £ 5|
" . . . PR rrer e 4
: 4. Kaillash 01 Apr 2001 28 Jun 20031(AN) - L o
i i o ST
) L ad e O
- 5. Dinesh O Apr 2001 28 Jun ZO01(AN) - 3 i ~do~
: Kumar o g“ : f!g ‘ i .
. , TR S 1 ‘
i 6. Sudhir 01 Apr 2001, 28 Jun 2001 (AN) ~ (§  pdo-
: Kumar . G E ?%'- .
; . N iRENE
¢+ 7. Rajesh 01 Apr 2001 28 Jun ZOO1(AN) - .11 rdo-
8. Raju 01 Apr 2001 28 Jun 20031 (AN) - P ~do~
g ' o LI
9. Arvind 01 Apr 20017 28 Jun 2Z0G1(AN) - %E ~do-
; Sharma Sl by
x. ; ) o K
; 10. Abid 01 Apr 2001 28 Jun Z001(AN) - | rdo-
! . Ly LS I
a; r " R
''811. Afros 01 Apr 2001 28 Jun 2001(AN) ¢ &rdo-
. . " g .
' P - PR . v 3 4
12. Nain 01 Apr 2001 228 Jun ZOO1(AN) - P ~do-
; 13. Israd 01 Apr 2001 Z8 Jun 2001(AN) - ﬁ% -do
: 2 ’ b
; . A i3
y 14. A Sukkur 01 Apr 2001 28 Jun Z001(AN) - i —do- _
L o ;! ' L : :
. 15. Kanwar 01 Apr 2001. 28 Jun 2001(AN) - [ ~do-
5 Singh .k P I
v s 5
16. Ashok 01 Apr 2001 28 Jun 2001(AN) - i ~do-
Urwa’ g 4
¢ 17. Utabur 01 Apr 2001 28 Jun 2001 (AN} - fi ~Jdo-
' Rahman ; £ ' [
B % :
18. Vinizo . 01 Apr 2001° 28 Jun 2001 (AH) - e ~do-
25 el e ,
LJ.I.I],SI] 'A ] {
_ : : ; :
19. Nazrol 01 Apr 2001 28 Jun 2001 (AR) - - -do-
Ali ) H
0006/003/5%n i :
Station Hea;quartéfs i i% g
Chakhabama (Nagalaqd) i col .
ol Apr 2001 \ e :
ol | Pkt ‘
? é i\
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\ .
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-
i

20 Dec 2001 (AN) - S g

Bher I-.'fzfma:\(:l(..\1*' O Ot 2’:?(5()1!

" AC Singh OL Oct 2001

—Qrﬂ

y Loaxam Moo Ol Oat w2001 ‘H Dec 2001 (AN ':ifi 2 ] gy

5 #emen

o Puran 0L Oct 1‘:‘.0()1[. ,f;(i’é b Deo 2001 (AN) . e
s’ :

Awar Huesa s OF O l"‘()f)l

G
Py

B Dec 20Ty T T g

=3

R Dec 2001 (AN)

PRSI SR

Abdul Karim  O1 (et 2':?&)().’!. ] e

Bavtan Laxkar o1 et w00y

2 Do BOOL(ANY  w o o] g

—~— = N g

Kerrowve OL Qet 2001 dop Dare: 2001 (AR . ' ] gy

-zmax:..}.w...mawa S

Hawvi che O Oct 2001 "(3 Dere: 2001 (AN ‘; Lo

Chhote Lal DL Ot 2007 Dea SO01 (AN T ; ] gy e

s #‘:;1‘.‘_‘\
s =
Py
(88

Jeet Bahadur 01 Ot a0l Ra Dee 2001 CANY i e gy
MIC S h . OL Gt 2001 ,'}'{.’ffl Derc 2001 (AN ol gy

Frovso fa hadur L et f{:?t:)() 1 V;-]‘:?EE?. Dexe 2001 ANy "; g g
Frdvive OL Oct 200y rf:‘:ff? Dec 2001 (AN) wegf gy
o Loal OL ot 2001 i’:?ffi Dac 20010 (Ak) ) el e
M ol Khan 01 Ot 2001 R0 Dec 2001 (ahY wf gy
Lavemany Tudu 0F (et w001 "4::‘?(5} Do 2001 (AN wef e
blaed e GL Ot 2001 .(ff Dec 2001 (ahy " o ke
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CUWTT CHAKHABAMA (NAGALAHD)
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01

01

o Kumesr

Jug 2007

1S

ki

Jun 2002 30

13, Bahador unngh U1 Jan 2002 30
14, Alvos 01 Jua 2002 30
16, Hain 01 Jan 2002 .30
18, A fuakkur 01 Jan 2002 230
17.  Kanwae Singh QL Jan '20("‘(; | 30
ia. Vinizo 01 Jan 2002 30
9. Wazeol Ali OL Jan 2002 130
@ﬁW”W%~ v é

OUOB/U” 3/t

Station Headgua

Chakhabama

Jan 0Z

()
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i
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Voer) MName of ‘Date of ' Date
No | lcmplaymﬂmt dipcharge
t B (01 S P 16):
E 1. Ram Singh 01 Jan 2002 f
2. A;ﬂ;# &?Qw GL Jun QQGZIfSO
3. Abid 61 Jun 2002 130
4. Iresd 01 Jan 2002 30
S5 Utnbure ﬁ@hman Oiujﬂn 20021
B, Dineeh Kumsre 0L Jan 2002 ;30
7. Rujesh 01 Jan 2007 }30
| 3. R u 01 Jun 2002 ?30
g Arviad Kuses 01 Jan o0nz 30
10, Sudliic Kumme 01 Jun 2002 a0
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. o B / N . ﬂ .
Y OUNIT ¢ STN HU PART 1I ORDER NO 3 02/2002 PT 3 01/04/2002
© L CHARHABAMA | ‘ -
’?&fr () Name of Dt ‘of Dt of [0t of re= JRemarks
"No ( Employeo Employment jdischarge bemp Loyment
9 _ fros ses 4 )
1 Sher Bahadur 01 Apr 02 28 Jun 02(AN) o Employment for
. ’ ‘ 4 | 89 days,
2, Mshok Uraw 01 Apr 02 28 Jgh 02(AN) - =d o
3, Puran 01 Apr 02 28 Jun 02(AN) - fdbw
4, hAbdul Karim 01 Apr 02 28 Jun 02(AN) - ~do~
5, Anwar Hussain 01 Apr 02 28 Jun.OQ(AN)  em ~d o=
., Lazxman Mehto O1~Apr 02 28 Jun 02{AN) - ~d 0
7, Amit Rajak . 01 Apr 02 28 Jun 02(AN) e Cwedos
8, Prasanta Fhukan 01 Apr 02 28 Jug_02(AN) - ?dou:
9, Nazrol Ali 61 Apr 02 7R Jun 02 {AN) - e Qe
0, Havicho ~ 0% Apr 02 28 Jun 02(AN) - m-dow_
11, Chhote Lal 01 Apr 02 28 Jun 02(AN) - =0 0=
12, Jeet Bahdur 01 Apr 02 28 Jun 02(AN) = ~do-
13, N< Singh 01 Apr 02 28 Jun 02(AN) -+ =dom
14°?Kezovo o 01 Apr 02 28 Jun G2(AN) - " —d o=
15, Beso Bahadur 01 Apr 02 28 Jun 02(AN) - - =do-
16, Vinizo 01 Apr 02 - 28 Jun 02(AN) - edo-
17, Laxman Tudu 01 Apr. 02 28 Jun 02(AN) - el l
18, Kunju Lol o1 Apr 02 28 Jun 02(AN) w on Qv
19, Puhivo 01 Apr 02 28 Jun 02(AN) v e O
0006/003/5tn
Station Headquartrrs{Ad-hoc)
Chakohabam (Nagaland)
e
_,(,/,/7/ /
" D
ol e
DI

RESTRICTED

2 Chathater
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_U‘ni/t 1 sTN HQ paRT 1T ORDER NO ‘% 03/2002 pr ¢ © 1/07/2002 ' ’%;
CH\KIABA\A '
AT ger - - o amplovee RS TaT e s o e -
e 4 : &employmen}d¢chargc Qrewemploy i yo !
R ey 105 L 5% - e B ]
‘v//QfﬁfShc" pahadul 01 July 02 27 SEP 02 (AN) Ewployment for
g9 days Co
n, AslOK uraw 01 July 02 27 Sep 02(AN) - !
3, Puran 0L July o7 27 SeP 02(AN) - ~-do~ 2
\ 4 Abdu ] Karim 01 July 02 27 S€P 02(AN) - -~30=
.: ' 5, Anwar Hus;ain 01 July 07 27 Sep 02(AN) - ~d0- {
| 6, laxman pMahto 01 July 02 27 SE€Pp 02(AN) - ~ .do- ‘
\ 7, it rajak . 01 July 07 27 Sep 02(AN) - -do~ \
g, prasantd phukan 01 July 02 27 Sep 02(AN) - ~d0= X:
5. nazrol M o1 July 02 27 5¢F 02(AK) -  .do- ‘{ ¥
10, Havicho 01 July 02 27 S€P 02{AN) - ~3o- ﬂ‘
;} ; 11 chhote Lal 01 July 02 27 Sep O2(AN)-M ~3d0- %i'l
'5 ﬂ 12, Jeet pganadur 01 July 02 27 SepP 02(AN) - ' ;dp— E e
é E: 13, MK singh 01 July g2 27 Sep 02(AN) - . =3do- t
% % 14, Kezovo 01 July 02.27 sep g2(mN) -, ~do- y
é% 15, Beso gahadur 01 Jguly 02 27 Sep 021AN) - ~do-~ \ x
; 16, vinizp 01 July 02 27 Sep 02(MN) - ~do- "\.. | ‘
? 3 17, Laxnan pudu ' 01l July 02 27 Sep 02(AN) - ~do~ % ;
§ ? ‘180 wunju Lal 01 July g2 27 S€P 02 (AN) - ~do~ % ‘
19, puhivo 01 July 02 27 sep 02 (AN} - ~do- ‘\
) |
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IN THE CENTRAL ADMINISTRATIVE IRIBUNAL, AT GUWAHATI

e e o a4,
——— AT

0.A, No.81/2005

Jeet Bahadur & 17 Ors.,
 .es Applicants.
-
Union of India & Ors.
- | «++ Respondents.
~AND-

IN THE MATIER COF s

Written reply to the written
statements submitted by the

Respondents.

’

The humble applicants submit their written reply

as follows s-

1. That with regards to statements made in paragraph 1(a)

the applicant have no comments.

2, That with regards to statements made in paragraph 1(b)
the applicants state that the same is not correct and hence

stoutly deny it. ‘ _ | | .

3, That with regards to statements made in paragraph 1l{c)
@k the 8pplicants beg to state that the same is not correct as
the applicants are the necessary party in the case and the

question of non-joinder and misjoinder does not arise.

Contde.. 2/~
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4. That with régards to statements made in paragraph

1(d) the same is not correct and hence stoutly deny the same.

5. That with regards to statements made in paragraph 2

the applicants state that the same is not correct and hence

.§toutly deny the same. Further it is stated that the applicants

have continuously worked from 1986 to 2004, December.

6. That with regards to statements made in paragraph 3

‘the applicants begs to state that the same is not correct and

hence stoutly deny the same., Further it is stated that the
Respondents have deliberately concealed their records of per-
formance of duty by the applicants and they have now said that <i.
records are not kept for longer periods, with a view to de-
prieve the applicants of getting their relief from the Hon'ble
Tribunal. o

| Further; the_ReSpondents haie not mentioned when the

records have been losi or destroyed.

7. That with regards to statements made ;n paragraph 4
the applicants begs to state that the same is not qorrectr

The ansQeﬁing Respondent has deliberately and intent;onally
made a false state@ent\ignoring the Government schemg for the
casﬁal labourers giving temporary status and regularis;tion
therigfter. The scheme’clear}y statgs thgt fhe césual labogrgrs.
giyimg who héve completed 2§O days inwg ye;r,theyare entitled
to temporary status and thereafter regularisation of their

services. o
'-.:) ) ) v Contd,... 3/‘
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- under the Central Govt. Scheme the casual laboﬁrers are also
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The applicants further begs to state that the law will

be shown at the time of hearing of the case.

8. That with regards to statements made in paragraph 5

., the applicants begs to state that the casual labourers who work

240 days in a year under the Central Govt. Scheme they are en~
titled to temporary status and reqularisation of services
thereafter.

Further it is stated that there is no bar in engaging

fresh casual labours if their is vacancy. It is also a fact that ;ﬁ
y

entitled to 'D' post after completion of temporary status givenaf/
, T

to them under the Govt. Scheme. - ‘ /’
| .
/
) ~ . 4

9. - That with regards to statements made in paragraph 2ndj?
5 the applicants begs to state that the Respondents statementr/

and grounds mentioned are not tenable in law &nd this ikxabsq/
lutely incorrect and hence stoutly deny the same. “’AL“§7
The Respondents have admitted that arreari wages of

the applicants will be considered, if any, after following p

cedures required by the Controller of Defence Accbunté,iGuw
The applicants state that the authorities have already infoy

them about the same. /

10. That with reqards'to statements made in par -

i

the applicants begs to state that it is maliciously £
question of dismissal of the application.does not aris

judgments in similar cases has been annexed in the

]

j
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application,

11. That with regards to statements made in paragraph 7

_the applicants begs to state that the written statement has

not been made bonafide and for the ends of justice and equity.
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BERIFICATION

I, Jeet Bahadur Son of Chandra Bahadur, resident
of Village Gurungchoury, P.O. - Ramour, Zone - Sogométha, '

District - Gumla, Nepal, do hereby solemnly affirm and

‘verify shat the statements made in paragraphs '9/5, ¥

are true to my knowledge and those made in
paragraphs L2, 3 2, 9 1D | beinqg matter
| s : ~
of records are true to my information derived therefrom which

I believe to be true and the rests are my humble submissions

made before this Hon'ble Tribunals And I have not suppressed

-

any materials facts in this case.

And I sign this verification on this the 4/  day

of October, 2005 at Guwahati.

Joot Bahacs .

Signature N




